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ELECTION COMMISSION OF INDIA

ORDER
Nirvachan Sadan, Ashoka Road, New Delhi-110001 dated 117 May, 2015/21°
Vaishaka, 1937 (Saka).

No. 76/BR-HP/2014—Whereas, the Election Commission is satisfied that each of
the contesting candidates specified in column (4) of the Table below at the General Election
to the House of the People, 2014 from the State of Bihar as specified in column (2) held
from the constituency specified in column (3) against his/her name, has failed to lodge any
account of his/her election expenses at all or in the manner as required by the
Representation of the People Act, 1951, and the rules made thereunder as shown in
column(5) of the said Table;
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And Whereas, the said candidates have either not furnished any reason or
explanation for the said failure even after due notice of the Election Commission, or after
considering the representation, if any made by them, the Election Commission is satisfied
that they have no good reason or justification for the said failure;

Now, therefore, pursuance of Section 10A of the said Act, the Election Commission
hereby declares the persons specified in column(4) of the Table below to be disqualified for
being chosen as, and for being a member of either House of the Parliament or of the
Legislative Assembly or Legislative Council of a State/Union Territory for a period of three
years from the date of this order:-
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TABLE
S.No. | Particulars of | Numbers & Name & Address of Reason of
Election Name of the the Candidate disqualification
Constituency
1 2 3 4 5
1 General 39-Nawada Sohail Anwer, Failure to lodge
Election to the At-Pachrukhi, any account of
House of the P.O.-Rajhat, Election
People 2014 P.S.-Akbarpur, expenses
from the State Distt.-Nawada,
of Bihar Bihar
2 -do- 40-Jamui (SC) Upendra Ravidas, -do-
Vill.-Barajor,
Dist.-Jamui
Bihar
3 -do- -do- Manoj Kumar Manjhi | -do-
Vill.-Dhobghat,
P.O.-Gidhour,
P.S.-Khaira,
Distt.-Jamui,
Bihar
By order,
R K SRIVASTAVA,

Principal Secretary,
Election Commission of India .
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